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Between :-

V.Dandel Raju

... Petiticner/2prli
and

1. The Union of Indisa,
Rep. by the Dirsctor Ceneral
Telecommunicaticns,
New Delhi - 110 QO01,

2. The Gereral Manager,
Teleccm District Hyd=rebad,
Suryalok Complex,
Hyderabad = 500 0323,

.+« Respondents

Shri J.V.Lakshman Rac

Counsel for the Applicant

Ccunsel for the Respondents Shri V.Rajeshwar Rac, Add

THE HCN'DLE SHRI JUSTICE M.G.CHAULDHARI : VICE~CHAIRMAL

THE HCN'BLE SHRI R.RANGARAJAN : MEMBER (A)

{(Order per'Hon'ble Shri Justice M.G.Chaudhari,
Vice=-Chairman) . '
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(Crder per Hon'ble Justice Shri M.G.Chaudhari,
Vice-Chairman).

Subject to being numbered heard for admission. Admit.,

Notice waived, Shri V.Rajeshwar Rao, the learned standing

for the respondents produced the letter issued by the Gener
Manager, Hyderabad Telecom District, No.SL/CAT/162/96 At,2-1
Stating therein that the Derartment will constitute Review
Departmental Prcmotion Committee to re-consider the represen
of the arplicant At,23-5-05 and take a proper decision theré

& special case. The said statement is reccrded.

issued by the General Manager and stepe accordingly be taker

cut deléy.

2. In view of what is stated on behalf of the respendents n

abcve, the learned counsel for the applicant dees not press A

The same is allowed to be withdrawn ard is disposed of subjed

ol aFon

(¥4.G.CHAUDHART)
Vice-Chairman

the above noted facts.

(R.RANGARAJAN)
Member (a)
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Dated: 24th January,
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0.A110/97 . L |
To -

i, The,Director Ge'ne:al, Union of India, . S I|
Telecommunications, New Delhi-1, , N

2. The General Manager, Telecom Dist. Hyderabad,
Suryalok Complex, Hyderabad-SB. :

3. 6ne copy to Mr «JeVeLaxmana Rao, Advocate, CAT Hyd,
4, One C«@Y to Mr.V.Rajeswar Rao‘ Addl.CGSC. CATQHYdo

S« One copy to Library, CAT.Hyd. :

6. One spare COpy.
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TYFUD BY . CHECHED BY

COMPAKED RY APPKOVED BY - -
IN THe CLATRAL ADMINISTRATIVE TRIBUNAL
HYLEKAEAD BENCH AT HYDERABAD

THE HON'BLE MR.JUSTICE M.G.CHAUDHARI
. VICE~CHAIRMAN

AND

L. QD(\«B\C\QNO\.A..
THE HON'BLE MK.,H+RAJENBRA—PEASED
MEMBER( ADMN )

ated:s 244 -\ -199')
C3BBE - KUDGMENT

b

M.AL/R.A/C.A. No,
in
0.k.No. \\O\C\")

“T.3.No. _ (+.P. )

amitked an¢ Interim Idrectkons

.;ssue!j.
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D_. sposefd of w1thm

D smisspd. ' o
Lsmisgsed as withdrawn.

vismisskd for defav.t.

lorde real re jected.
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